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Advocate for the Respondent(s) 
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- The Hbn'ble Mr. JUSTICE 5.K.DH0N, Vicechairman 
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tVORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

BOMBAY BENCH 

CAMP AT NAGPUR 

TR.A. NC.34J7 

Shri SHIBSHADHAN BAEREE 

V/s 

National Sample Service, 
N a g Pu r, 

Applicant 

Respondent, 

CORAM : HON'BLE IIR.JUSTICE S.K.OHAtJN, Vice—Chairman 

HON"BLE MS, USHA SAVARA, MEIIBER(A) 

ARatrance: 

None for the applicant 

SHRI R.DARDA, Adv. for 
Shri M.I.Sethna, Counsel 
for the Respondents. 

ORAL JUDGEP1ENT 	 16th JUL 1992 

(PER : JUSTICE S.K.DHAON, V/c) 

This application has been called out. Neither 

the applicant nor his Counsel are present. We, therefore, 

dismiss this application in default of appearance. 

(uHA SAVARA) 	 (s.K.ptoN) 
Fl/A 	 V7c 
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